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THE ANDBRA PRADESK IWNICIPALITIES 
(AMENDMENT) ACT, 1988. 

ACT NO. 31 OF 1988. 

[14th September, 19881 

An Act further to amend the Andhra Pradesh 
?. Municipalities Act, 1965. 

Be it enacted by the Legislative 
Assembly of t h e  .State of Andhra Pradesh 
in the Thirty-ninth Year of t h e  ~ e p u b l ' i c  
of India as follows:- 

1. (1) T h i s  A c t  may be called t h e  S h o r t  t i t l e  
Andhra Pradesh Municipalities (Amendment) and 

Act, 1988. Commencement. 

( 2 )  It shall be deemed to have come 
into force on the 23rd May, 1988. 

- *Received t h e  a s s e n t  wf t h e  Governor  on t h e  13th  September , -  
1988. Foi' S t a t e n e n t  o f  O b j e c t s  and R e a s o n s ,  p l e a s e  s e e  t h e  

Andhra Fradcsh G a z e t t e ,  P a r t  I \ ' - A .  Extraordinary, dated  t h e  
l a t h  h u ~ u s t ,  1968, a t  pagc 5 .  



' ' : l l~ t )~?u. l ' '  2. It) Ihe Al.id11ra Prallesh - Municlpal~txs Act, o.-Sx:iin 3, 
A C ~  6 oi' 1965, in section 3, l'or sub-se~ ticns (2) and (31, lh: 
t 9 ~ .  Sollowi!!g sub-sections shall be subsli u'ed. nan7ely: -- 

"(2) Any rcsic'ent cf a Io:a! crea c r  tax piiyer 
fi!' a-Municipalily, as the case may be, in respect cf 
which any  siich r,otificacicln has besn pubiirl~tr! may,  -, 

if  he desires 10 objrc! to a yihiiig :herein conhained, 
submit his objeclion in wr i~ ing  tn :he Cic?v,:r;ln~:nt 
wit hi11 six wecks from the publication of  he ; oiifica- 
tion and the Govilrninent shal! take a!l such 
r i!:j~:ctir~~~s i n l o  cuns idc~~a l  ion. 

13) Whe!~ six \t;eeks I'rc~m the pub1 calion uf ' he  
i i i  1 p i  a n  (h: C ; o v ~ ' r n n ~ ~ ' n t  I I ~ I Y C  
considered the obj:ctjcns, jf any, which halrt: been 
s:tbmillcd, [hey may, r>s (he ca:e may be, by naiifica- 
riun irl the A J I ~ ~ I T : ~  Pradesll tiazctte, dccIa~-? t o  be ;I 
Mu~iicipality, or include in or exclitdc f1.0111 n Evlunici- 
palily, Llle local area or any porlioi~ rbcrei!i.". 

I r - 3. ?'he Andhra Pradesh Muniripal'ties {Sec nd 
or ; l ina~~cc  9 
cf 1938. Amcndmcnt) Ordinance, I988 is hercby repea!ed. 



THE ANDNU-F~ADESH M U N I C I P A L I ~ S  AMEND- 
MENT). ACT, 1994. 

ACT No. 22 OF 1994. 

C9th' August, 1994.1 

AN ACT FURTHER TO AMEND THE ANDHKA PRADESH 
MUNICIPALITIES ACT, 1965. 

Be 'it enacted by the Iegislative 
* Assembly of the S t a t e  of Andhra Pradesh in 
n the Forty-fifth Year of the Republic o f  

India as follows:- 

1. (1) This A c t  'may be c a l l e d  the ' s h o r t - t i t l e  
Andhra Pradesh Murctcipalf ties (Amendment) and 
A c t ,  1994. cornmen cement. 

(2) It sha l l  be deemed to have come 
in to  force with effect- 011 and from the 
30th March, 1994. 

*Received the  a s s e n t  o f  the  Governor on the 6 t h  
August,  1994. For Statement o f  o b j e c t s  and Reasons, 
P l e a s e  see Andhra ~ r a d e s h  G a z e t t e .  P a r t  I Y - A ,  Extra- 
ordinary. d a t e d  the  12th May, 1994 a t  Page 3.  



A z e n k a t  of 2 ,  ~n . the Andhrz. Fradesii Munici: . , secc ian 62b.- plli ties - A c t ,  19 55,, i n  sectj-or; GZh 1:: 

sub-sectioil I1 1 ,  in the prov i so  for thl 
Act of words "ir! the  acjcjre~jate cxce& 'i:,;o 
1565, y e a r s " ,  h words "in the z s g r c > i c c ~  

sxeeed three years" s h a l l  b s  suhszitu-i:ed 

n e s a l  of 3 .  The Andhra. Prat iesh i4unicipaJ-j.ties 
Ordinance ( Amendment 1 O ~ d i n a n c e ,  19 9 4  i x tie1:ehy 
NO. 5 repeaied.  
1994. 

K SPIT*iB2AEL=-S3JA bXEiTjTf c 

Secretzu;? to Goucrnne3t 
Eegislzti~e Affairs, 

Law Dc~2rtwer . t .  



TKE ANDHRA -PRADESH. MUNICIPALITIES ,, (w- 
' MENT) ACT, 1996.. 

ACT No. 15 OF 1996. 

126th August,, 1996.1 

AN ACT FURTHER TO AMEND INE 'ANDHM PRADESH 
MUNICIPALITIES ACT, 1965. 

Be it' enacted' by the Legislative 
Assembly of. the State o£ Andhra'kadesh in 

.. the Forty-sevent :Yeax of the Republic of 
India as fol lows :- 

. -. - , - -  -- - - - 

, * ~ e c e i r e d  the assent o f  the  ~ b v e r n o r  on t h e  26th 
August; 1996. For Statement o f  objects and: leasons,  
Please see Andhra Pradesh Gazette, ,Part I Y - A ,  Ex t ra -  ' 

ordinary, dated t h e  Zlst ~ d r c h ,  1996 a t  Page- 5 & 6.. 



88 

Short title . . 1,  (I) This A c t  m a y  be called the  
and Andhra Pradesh Municipalities (Amendment) 
commencement. Act, 1996. . - 

( 2  ) It shall be . deemed - to have come 
into fort* w i t h  effect from the 1.2th 
Februaryf 1996. 

amendmeit of 2.  For section 74' of the ~ndhra ~radesh 
section 74, . Municipalit ies Act, 1965 (hereinafter 

referred to as the P r ~ n c ' i ~ z l  A c t ) ,  the 
following sections s h a l l  be  substituted, 
namely:- - 

Provided t h a t  an 'appaintment to the, 
post of a headmaster or a headmistress of a- 
high school maintained by the.. Council ' I 

shall be made from a .panel-prepared by a 
committee consisting of t h e  Chair-persog, . 
the C o d s s i o n e i ,  - the District 'Educa- 
tional. Officer -having jurisdiction and 
n o t  less than three -%ut not rnoz?. than 

t 

seven members chosen in this ,behal'f by . 
the Council: 

. . 

. .  
-~&~l.ntrnent t~ ' 74 subject M any rules 
poste oi ~ffi- - 
ccre and a p l &  
yeoa of Colaicil 
sanctioned . 
under section 73, - 

.' iiicfGding ' . the ' rule far 
the representatf on . of . 

Schedulei! . Castes . Sche- 
-duled - Tribe5 and the so- 
c ia l ly  2:rB educationally . 
backward classes of citi- 

=ens which the Govetment may make in 
this behalf, andnotwithstanding-anything 
in t h s  Andhra Erbdeah . (Andhra k e a )  

k t  IU Public'Health AcC, 1439' or any .other law 
of -1939, similar - theretp for the l ime being i n  

.force, appointment to posts of officers 
and employees sanckfoned.under sect ion 73, 
shall be .made by- the Chair-person: 



Provided f u r t h e r  thzt appointment to 
all. tne other  posts the pay or maximum 
pay of which exceeds rupees one hundred 
shall be made from a panel  prepared by a 
cornittee consisting of the Chair-person, 
t he  Commisvioner and not less than three 
but not more than seven members chosen 
in this behalf by t h e - C o u n c i l , " ,  

- 3 ., For section 77 of the principal Amendment of 
Actr t h e  following section shall be s ~ e ' s e c t i o n  72. 
stituttd, namely:- 

77. (1) Subject eo the provi- 
sions of sections 79 and 80 
and to such control as may he. 
prsscr.i bed the CdmmissioPier 
may censure, fine., withhold 

increment i n  the time-scale of pay of, 
w i t h h o l d  prclmolion from,suspendorreauce 
in rank any oEficer or other. employees 
in, the.s&kvice of thernunieipalityexcept 
an offtcer appointed under section 29 or 
section 7 1 ,  or an ofPfeer, or other 
employee belonging to amunioipal service. 
for t h e  Sta te  constituted under sec, t ion . 
80 for . any breach of departmental rule 
or discipline, or for carelessness, unf i t -  
ness, neglect of d u t y  orothermisconduct 
after g i v i n g  an opportunity of showing 
cause against t h e  penalty propgsed: 

Provided that a fine shell not  be 
imposed cn any officer or other employee 
unless he, is a Bill-Collector or is &he. 
holder of such post as may be prescribed. 

(2)- Subject to such control as . may 
be prescribed, t h e  chair-person shall 
have the power to impose penalty of , 

removal or dismissal on such officer or 



other  employee after giving hirrareasona- 
- ble  opportunity of showing cause against 

the action proposed to be taken inregard .  
to him: 

Provided that he may, in public 
interest, 'suspend any such officer or 
other employee pending 'action proposed 
.to be taken  in regard to him under this 
sub-section.". 

Repya1 of 4. The Andhra Pradesh Mi ln ic ips l i t i ea  
OrdPnance I Second Amendment) ordinan ce, 199 6 , is 
8 of lY9'- hereby repealed. 

G, B~VAWI.P- ,  
Secretary to Government, 

Legislat+ve A f f a i r s  8 Justice, 
Law Department. , 



THE ANDHRA PRADESB MUNICIPALITIES (SECOND 
AMEmMENT) ACT, 1996, - 

ACT NO. 25 OF 1996. 

[ 5th October, 1996. ] 

AN ACT FURTHER TO AMEND THE ANDIiRA, PRADESH 
~NICIFALITIES ACT, 1965. 

.. - 

Be it enacted by the kgfs3afive 
Assembly of the State of Andhra Pradesh fn 
the Forty-seventh Year of t h e  ,Republic of 
India, as follows:- 

*Received tfie assent o f  the Governor on t h e  4 th  
Octobe'r, 1996. For Statement o f  obdects'and Reasons, 
Please see ~ n d h r a  Pradesh Gazette. Part TY-A, Extra- 
ordfnary, dated the 27th August, 1996 a t  Page 3. 



short  t i t l e ,  I. T h i s  A c t .  may be called the Andhra 
Pradesh M u n i c i p a l i t i e s  f Second Amendment) 
A c t ,  1996 - '  

Amendment oE 2 .  In the A n d h r a  Pradesh Muni c i p a l i -  
11- ties A c t ,  1965, in section 11, for  the c , ; . 

Act: VI sf words " t h e  Governmentm1, wherever t h e y  
1965- ocdur, the 'words "the State Election 

C o m m i s  s ion" , shall be subs t i t u t e d  . 

G. BHAVANI PRASAD, 
Secretary to Government, - -  - 



1. ( 1 )  T!? j s  Aer T H Y  be I + R I I P C :  th? : , r D P ~  

~t.ld:lrn ::rnJ~sl, ? i ~ 1 , 1 i r : < p 3 i - : L i ~ , :  ~ ~ ~ : ~ i ; - ~ : : i  - 
Lln~ad~se;.l';l /.(:c, 1-59~:. c:::!~,c~;:? 

-----+ + _ - -  -__--__- 

. *P.ece<.icg' ;he asc?:;t  i u f  t i s t -  C:,?:~T,;~:' LII t : , c  - ? k t ~  
C c t o l e r ,  7 9 9 5 .  f c r  5td:ezcnt  o f  o o j f c t s  ar?  h r 3 j r . s .  

F l e e s e  ZI?E :,l,d!~>-a P r i d p ~ i .  G a z r t t c ,  Pzr r .  1::-t.; t x t r a -  
: : G ~ K ~ V ? :  ~ . , t c c  ti.? 191tt j:?<-:r,b~r, ???C it l';q: <. 



( 2 )  It s h a l l  be deemed, to have come 
into force with ef fec t  from the 22nd 
Ncvember , 19951 

Amen&.ent 2. In ' t h e  Andhra Pradesh Munici- 
of Schedulepallties A c t ,  1965, in Schedule  11, 

I 

, ,  i 
~ ~ . n , - k  vr undez t h e  heading "Taxation and F i n a n c e  
of 1965. Rules", in Part I,   ax at ion Rules,- i 

i 
(1) in rule 29,- ! 

! - 

( a )  to sub-rule 1 t h e  fo l lowing  ' 1-  

proviso  s h a l l  be added, namely:- 

"Prcvided that all noticesr b i l l s  or 
d i r e c t i o n s  referred to in sub-rulg 
(I.) shall be served on - all t h e  tax 
@aycrs by the end of Hay f o r  t h e  f i r s t  
half year and by the end o f  November fo r  
the second half year--"; 

, (b) in sub-rule ( 2 ) ,  a f t e r  c lause  
[b), t h e  following claus-e shall be added, 
namcly : - 

"(cl an intimation abaut thecharg i r~g  
of a simple i n t e r e s t  at t h e  rate of 28 per 
mensum in case of failure t o p a y p r o p e r t y  
tax  w i t h i n  f i f t e e n  days from the date of 
service of t h e  bill.";r 

(2) in r u l e  30, to sub-rule (11, t h e  
following sha l l  be added at the end; 
before t h e  proviso ,. namelya:.- "and interest 
due on account: of delay  in the payment 
of property t a x  shall also be recovered , 1 
in the mafiner provided in this rule:"; .).. i 

i 
( 3 1  in rule 32,, in x b - r u l e  (11, for 

the words "on account  of the tax"  occu- , 

ring at three places ,  t h e  words Iton a c c o u n t  i 
of t h e  t a x  includin9 simple interest, if 
any," s h a l l  be s u b s t i t u t a ;  

.. .-! -- 



1 4  1 ,to rule 35, t h e  f o l l o w i n r ~  Explana- 
tion shall. be added; namely:- 

"Explanation; - For the .  purpose of 
this -ryle,  rulz  36 and rule 37, the-word 
' t a x  ' includes Ilkhe sinlple intereat, if 
any .'" . 

- G. BRAVAN1 PRnSAD, 
Secretary to Government ,  

Legislative Affairs & Jus t ice ,  
Law Depar tment .  



THE ANDHRA PRADESB MUNICIP&ITIES (m- 
0 .ME:NT) ACT, 1997. 

ACT NO. 20 OF 1997" 

[21st ~ u g & t ,  19973 

AulAct further to amend The Andhra Pradesh 
Municipalities A c t ,  1965.. 

Be it enacted by the  ~e~islative 
Assembly of the State of Andhra Pradesh 
i n  the Forty--eiqhth Year of the Republic 
of India,  as follow%- 

1. (1) This A c t  may be called the s h o r t , ' t l t l  

A n d h r a P r a d e s h ~ i n i c i ~ a l i t i e s  (Amendment) and Corn- 

Act, 1997. mencement. 

C . - 
*Received t h e  assent of the 60 

For ~ta te .me"t  o f  the Objects and Reasons. Please see : the 
A.P. Gazette Part I V - A  ~xtraordinar~ 1 dated .Zlth July, 



- (2) It sha l l  be deemed- to have come 
into force ,with effect from 'the 2 7 t h  

. March, 1996, . . 

Arcenhn t  2. In t.he Andhka ~radesh Municipali- 
of section ties Act, 1 9 6 5 ,  (hereinafter.  referred 
62-ApAct .m to as the prcncipal A c t )  'in section 
of 1965,- 62-A, in sub-section (1 1 ,- 

, (i] for-  the words "which shall not 
exceed one year", the words "which 
.shall' not exceed ohe and half -years1', 
sha l l  be stbstituted; 

(ii) i n  the proviso, for the words 
"beyond one year'' t h e  - words "beyond one 
and half years" and for the  words "in 
the aggregate exceed four. years", t h e  

' words "in the aggregate exceed five and 
half years or +till t h e  newly .elected 
'councils assume dffice whichever is 
sarlier", s h a l l  ' be . s u b s t i t u t e d .  

Vetdatiolz. 3 .  NotGithstanding anything cbntahned 
in the  principal ' A c t ,  any judgement, 
decree or order of a Court, or any other 
authority,  every ac t ion  taken or thing 
done by the  Special Officer in exercise 
of the powers conferred under sec t ion  

' 62-A of the .principal Act shall dot be 
deemed to be invalid or ever to . have 
become inval id  by reason of the f a c t  
that such actipns were taken or such 
t h i n g s  were done by such Special O f f i c e r  
when the power in this behalf had no t  
been entrusted to hiq ' under the- 
provisions of the s a i d  principal A c t  and 

' accordingly any .action. ' taken or t h i n g  
done by such special Officer, s h a l l  fo r  
a l l  purposes, be deemed to be,. and 
'deemed to have always been t a k e n  or done 
in accordance with the provisions of the 
pridcipdl A c t  as amended by this A c t .  



4 .  The ~ n d h r a  Pradesh - Municipalities Repeal of 
(Amendment 1 Ordinance, 19 97 i =  hereby Ordinan~e . 
repealed. If QE 19.97 

, G . BHAVAN I .* PRASAD , 
Secretary,. to ~ o v e r n m e n t  ,' 

Legislative Affairs a Justice, 
Law Department. 



ACT W. 35 OF 1998, 

*[22nd ~ecember, 1998.1- 

AN ACT . FURTHER . TO AMEND --THE ANDHRA . 
PRADESB MUNICIPALITIES ACT, 1965. 

Be it en.a.cted by the . ~ e ~ i s l a . t i v e .  - . . 
Assembly of t h e  S t a t e  of Andhra Pradesh 

O in the F o r t y - n i n t h  Year of the Republic 
of India ,  as  follows:- -..+- 

Short t l t l e  
and 1. (1) This A c t  may be ca l led  the eo,mm- 

Andhra PradeshMunicipalities (Amendment) mmt.- 
A c t ,  1998. 

_ _-- . .... . . . . . . + . - 
. *[Rekeived the assent of the 6overnor on the 18-12-1998; 

. For statement of ob jec t  and reasons please see the Andhra 
. Pradesh Jazette. P ~ ~ ~ - I V - A ;  Ex t raord inary  dated 25307-1998 

a t  Psge 3.1 



( 2 )  It s h a l l  come into force on such 
gate as the Government may, by notifica- 
tion, appoint. 

-t 2. In the A n d h r a P r a d e s h ~ l u n i e i ~ a l i t i e s  
of A c t ,  1965, in sect ion 85, after tsub- 

section 1 4  , the following sha l l  be . .. 
Act added, namely:- 
of 1965. 

"(5) Notwithstanding anything con- 
tained in this A c t  and the Rules made 
thereunder, where a b u i l d i n g i s c o n s t r u c -  
ted, or re-canstructed , ox some structures 
are raised unauthorisedly, it shall be 
competent to t h e  assessing authority to 
levy croperty tax on such building or 

, strucmre with a pertzlty of t e n  per cent  - 
on t h e  amount of tat. levied till such 

' unauthorised construction is d e m l i s h e d  
or requlzrised. 

(6) A separate receipt for  the 
~enalty levied an6 collected shall be 
issued ." . ! 

I ' 

G. ~ H A ~ S :  PRASAD, 
Secretary to Government, 

~ ~ ~ i s l a t i v e  Affairs & Justice. 
Law Department. 



i 

1 
T H e f o l l o w i n g A c t o f t h e A n d h t a P r a d e s h  1. Legislative Assembly received t h e  assent 

1 of the  Governor on the 25th March, 1999 

1 
and t h e  said  assent is hereby first 
p u b l i s h e d  on the 30th March, 1 9 9 9  in the 
Andhra Pradesh Gazet te  for genera1 
information: - ' 

! . -- 
ACT Wo. 5 OF 1999. -J 

i 

1 BE it enacted by the Legfslative 

I " Assembly of the -State o f  Andhra Pradesh 
i n  the Fiftieth Year of the Republic 

! of India  as follows:- 
1 s 6 . l  

1. ti) This A c t  & a y  be cal led  the 
: -~ri'dhra Pradesh Hunieipalitf es (Amendment) 

Act, ,  1999. b- 

=t. 

- Rcccivcd lhc asscnt of the Gwcrnor I n the 25-3-1999. For ?ilalclllcill or U~JCCLF and 
reasons plcasc a e  the Andhra Pradesh Garrlte, Pan IV-A, Exrraordioary, dL. 26-11-1998 
a1 pagc 4. 

! 1271 . 



( 2 1  It s h a l l  come i n t o - f o r c e  on such 
date as the State  Government .may, by 
no+£ icatj.on , appoint.  

Amend- , , a 

ment of 2 .  In the h d h r a  Pradesh Municipali- 
s e c t i a n  5. ties A c t ,  1965 i n  sectioq. 5 ,  in sub- 

seetfon ( 2 ) , - -  % 
Am 9x1 uf - 
1965 (a) in clause, (iil, for the p r o h r  d 

the following proviso s h a l l  be substitu- 
ted, n a r n e l ~ : ~  

. - 

*Provided t h a t  a Member .of the 
L e g i s l a t i v e  Assembly representing a 
constituency which comprises more than 
one Municipality including a part of any 
~ u n i c i p a l i t k ,  s h a l l  be ex-officio member. 
of one such . Municipality, which .he 
chooses w i t h i n  a period of thirty days - . 
from the date of conduct of ordinary- 
electio~s to 'the Municipalities or the 
date of election as Member of t h e  
Legislative Assembly by notice , ' in ' 

writing duly signed by h i m  and delivCred 
to the Commissioner of t h a t  Municipality 
or Nagar Panchayat and he s h a l l  also . 

have the right to speak in and other- 
wise take part in the proceedings of any 
rneetiag of the other Councils comprised 
w i t b i n  the Const i tuenq,  but shall not 
be entitled to vote at any such rneeti~g. 
The intimition so given s h a l l  be f i n a l  7 

-and lrrevcrcable. In default of s'uch 
i n t i m a t i o n  within the  aforesaid period,. 
the Election ~uthority s h a l l  decide the 
Municipality and inf o m  t h e  Member of 
the Legislative Assembly.". 

( b) in clause (iii 1 , for the proviso, 
the f o l l o w i n g  proviso shal l  be substitu- - , 

ted, namely:- , , .  
'provided that a Member of the  Buuse 

of the People representing a Const i tuency 
whicheomprisesmorethanone Municipality 



i n c l u d i n g  a par,t of any Municipality, 
shall be ex-officio m e m b e r  of one sueh 
Munic ipa l i ty ,  which he chooses.. within a 
period of t h i r t y  days from t h e  date of 
conduct  of ordinary elections t o  t h e  
f i k n i c i p a l i t i e s  or t h e '  d a t e  o f  election 
as Member of the House  of the Peop le  by 
notice in -wr i t ing  duly signed by him and 

- 
delivered to the Cohmissioner of that  
Municipality or Nagar Panchayat and he 

' s h a l l  also have .the right to speak in 
and otherwise take p a r t  in the 
proceedings of any meeting of t h e  other 
Counci lscomprisedwithintheConst i tuency,  
but shall not be entitled to vote at any 
sueh meeting. The in t imat ion  so g i v e n  
s h a l l  be final and ir~:,evoeable. In 
defaul t  of such intimation within the 
aforesaid period, the Election Authority 
s h a l l  d e c i d e  the Municipality and  info^ 
the Member of t h e  House of the People-  

G. BHAVAPJI PRASAD., 
Secretary tc Governm-ent,, . 

Legislative Affairs & J u s t i c e ,  
' Law Department. 



  ordi ding to section 5(21 [ii) of Andhra Pradesh 
Municiplitiea M, 1965, a Hetober of the Legislative 
Assembly representing a mnstitueney which comprises, more 
than one Municipality including a part of any HunieiMlity, . 
shall be e-off ie io  e- of one such Municipality which he 
chooses w i t h  voting right and shall  have t h e  right to speak 
in' or tnke' par t  ip the pm-ngs oE the other Councils 
within t5e  const i tuene bnt not ent i t led to vote at any such 
p w t F n ' g .  The saws holds good in respect of a Member oE the 
House of the people under Section 5(2) (iii). 

As no time limit was fixed in the said provisions .to , .3 

chwse a Municipality, the W r s  of Legislative Assembly 
or Heuhrs of the B a s e  r;f t h e  People are taking their own - 

t i m e  resul t ing in the  Kunici.!2-: Councils transacting 
business i n  the absence of Ex-f f ieis M r s .  

;'. 
After careful -tion, the G a v e m e n t  have felt it 

desirable t o  fix a t h  limit of th ir ty  days from the date 
of conduct of ordinary'elections to t h e  Huncipalities or the 
dzte of election to the Assembly or the ~ d u s e  of the  People, -'. . , 

as the case may W, to m s e  a Municiparity, if there are 
.%..% mre than. one W e i p a l i t y  in the Constituency represented 

by the m r  of the Legislative Assembly or as the ease may 
Wi'Plembers of the ~ w s e  oE the people concerned by giving. a 
notice in w r i t i n g  t o  the Conmissioner. It is also decided to 
W e  t h e  intimatian once made ,as Irrevocable .and indefault 
of such ia-tion, the Election Authority shall be empove- 
red to decide the hnieipality to which the/ Hemher, of 
Icegislative Assembly or as the case may h the Hember of the 
Hwse of the People shall be ex-officia Kemkr and to inform 
the - to sucb m r .  The Cnrernment have aecokdingly 
h i d e d  to amzrd section 5 ( 2 )  (ii) and l i i i l  of the Aodlua 
Radesh Hmieipalities h&, 1965 sui tably  by substituting 
peu pmvisom. 

a +  

This B U l  3e&s eto give effect to the above decisions. 

Bmmu SmXAHmAYAHA mm, 
Minister for m i c i p a l  Administration 

' and U r e  Development. 



The fo l lowing A c t o f t h e  AndhraPradesh 
Legislative Assembly received t h e  assent 
of the Governor on the 25th March, 1999 
and the said assent is hereby first 
publ i shed  on t h e  30th March, 1999 in the ' 

Andhra , Pradesh , Gazette ,<for general 
i n f o m a t i o n : -  

ACP NO. 6 OF 1999. - 

- AN Am! m T B E R  TO AHEND THE ~ ~ I B R R  PRmm 
MDHICIPALITZES ACT, 1965 

Be it enacted by t h e : :  Legfelatfve 
Assembly ,sf.Ahe.S-ete of *dhra Pradesb 
in the - F i f t i e t h _ .  . Year ,of t h e  Republic 
of India . . as foliowe:- 

1. 1 1  1 This A c t  be called t h e  ~n&a-  
Pradesh Munic ipa l i t i e s  (Second Amendment) 
~ c t ,  1999. a d  . . .  .-- - 

-t - 'Received   he W n t  o I  the Governor on lhe 331~. For sntemcnl nl objec[s and 
mmns PIC= [he Andhra Pradcsh G m l ~ e ,  Pan Iv-A. Enraordinary, dr %-Il-l% 

, at peg: 3. 



( 2 )  It shall be deemo,d to have cc:K 
into force with effect fron the 14th- 
June, 1998, 

of wm 2. In t h e ~ n d h r a p r a d c s h M u n i c i p z l i t i e s  
147n. Act,  1965, after section 147, t h e  - nf following shall be inserted, -namely: - 
l s 5 ,  - 

- 'Acceptance of 147A .  The Government may, by 
amtributions notif i e a t i o n  direct the 
tovards the 1 council to levy and collect 

pipe-line sef vice charges 
from every owner or occupier 
of a premises', to which 
undergrounddrainage connec-, 

t i o n  has been biven at CGh rate as ~zy be 
prescribed to the different categories 
s p e c i f i e d  therein to defray t h e  cap i t a l  
cost of sewerage and sewage t rea tment  
works undertaken by the counc i l  and t h e  
operation and maintenance of t h e  
sewerage system from t i m e  to time: 

Provided that no such charges shall 
be levied on the owner' or occupier of 
b y  premises s i t u a t e 6  in the,areas which 
are not served by t h e  sewerage system by 
the Council. ". 

- 3.  The Andhra Pradesh Municipal i t ies  
(Amendment) - Ordinance, 1998 and the  
Andhra Pradesh Municipalities ( ~ e c o n ~  ' a€ Amendment). Ordinance, 1998 r e  hereby -. repealed. - 

G. BHAVANI PRASAD, 
Secretary to Government, 

Legislative Affairs s Justice, 
Law Department. 
.. . 



STATJWEHT OF OWECl'S AND ReASONS 

Section 142 oE the Andhra Pzadesh M ~ ! n i c i p a l i t i c s  ' Act ,  
1265 capcwers the  Government to direct the YunLcipal Council 
to levy and collezt the pipe-line service charges f r o m  . the  
owner or occupier of i building of any category s p e c i f i d  in 
clause (a1 of sut-section ( 2 )  of sect ion  1 4 1  to defray 
towards the capital cost of pipe-l ine service works and the 
operati-on and rnzintenance a: pipe-line syscc-s fr@s time to 
tinr. But  there is I ICI  similar p~ovision in the  Act to-enable 
the ,  Municipal Council to lsyl a1:3 collect ~ : c b  pj.pe-lfne 
charges from the  0-mers or occupiers of the kuil6ings for 
having connection w i t 3  underground drainage sysken. 

To achieve -the above o b j e c t  i n  view, t h e ,  G0vernmen.t 
have therefore, decided to mend the  Andhra Pradesh 
v u n i c i p a l i t i e s  A c t ,  196: i n  Council R e m l u t i o n  Nu. 1S9/98, 
s u i t a b l h  

A s  t h e  Leai~lative Asserkly  of t h e  Stare  was not the;, 
in scssion having k e n  prorugued and as  it bas been decided 
to give effect t o  the above decision immediatsly, the Andhra 

' Pradesti Xuaicipalitles (Ame:dxent 1 Crdinancc ,  1.998 (P.. P. 
Ordinance No. 4 of 1 9 9 8 )  bas been pronulo3teo ,by t h e  
Governor on , thc  125-1 June, 1 9 8  atld in order to have 
continuity of lhu t h e  Ar,dius ' radi?jh Munici-,alities iSecona . 
Amendment) ,Ordinance, 1938 ( A . P .  Ordinance ~ 6 .  6 of 1998) 
has been prcmulyatec by t h e  Governor on t h e  3rd Scptenher, 
1998. 

This Bill seeks to repl tcc  the said ~ r d i n a n d e s .  

BANDARU SATYANARAYAHA HURTEY, 
Minister f o r  Municipal  Administration 

and Urban Development. 



The following A c t  .of the Andhra P r ~ r l e s h  
' Legisl'ativr A g s e m b k :  received t h e  asscnt 
of the  Governor oiz:Gt:iie 15th ~bril, . L999 
a'nd the said assent  is ;;ercby first 
Published an t h e  J7th A p r i l ,  1999 in the 
Andhra Pradesh G{,zette for general infor- 
mation: - 

ACT Ho: 10 OF 1999. 

AH A C T  FURTHER (r0 TEE -&lTDEF4.3 PFuWBSH 

i PlUHICTP?&ITIES.,A(=T, 1965. . 

.. . ?e it . . . ena&ed.- . . - - - b y  ' the ,  . L_e~;is:atf ve - 
I hsssmbly of the Skate of Ancll-ra Pradesh in 
I the . . Fiftisth . . .  Year of t h e  ,3epuvfc' kf - - - . -  , .. ~ndia, 2s '  £al.iows-- . .  

Rccciwd the asxii t  ol ~ h f  ~ovcrno; r-n rhe 15~4-19SW. For statement oil. c;i;!c$q ql"" 

reasons plclse s?C fhc 4ndhra Pradesh Gbictte. Part IV-A, Ex~raordinary. dt. Z-3-1m a1 
pages 3 d 4. 
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short 3 .  111 This A c t  nay be called t h e  
ti*e Andhra Pradesh Municipalities . (Th ird  
and 
comm?nc+ 

Amendment) A c t ,  1999. 

ment. ( 2 )  It shall b e  deemed to have' come 
into force with effect from the 6 t b  
February, 1999. 

-t . 2 .  I n t h e  AndhraPradeshMunieipal i t ies  
of section A c t ,  1965, in section 74,-  
74. A c t =  
of 1965. (i) in the second proviso, for t h e  

words "to a l l  the  other posts the pay or 
maximum pay1', t h e  words "to a l l  the 
bther posts  except a l l  categories of ' 

posts of teachers the pay or the  maximum 
papt1, shell be substituted; and 

( ii ) . after t h e  second proviso, the 
following proviso s h a l l b e a d d e d ,  namely:- 

"Provided elso that: appointment to 
a l l  catqories of posts of teaeherssha l l  
be made as per the procedure prescribed 
by t h e  Government from time to t i m e o n -  

~ e p d  of 3 .  The Andhra Pradesh ~unieigalities 
ordinance (Amendment ). Ordinance, 199  9 is hereby 

, 2 of ~99.re2ealed.  

G .  BEAVZWI PRASAD, 
Secretary to Government, 

Legislative A f f a i r s  & Justice, 
Law Depa r tnent . 



According to. G.0.Hs.No. 220, M . A .  & b.D. Departmmt,  
dated 30.4.1998, the District Selection C o r n i t t e e  constit~ted 
under r u l e  3 of the i4ules issued in G.O.Ms.No. 221, Educxion 
(Ser.  I I f  ) Department, dated 16.7.1994 shall conduct recrait-  
ment to the teacher p s t s  in the s c h c ~ L s  fraintained by tire 
M u n i c i p a l i t i e s  as per the procedure ~ e n t i o n e d  therein and 
names of the selected candidates shsil be ' s e n t  t o  t h e  
c o n c e r n 4  Hunicipslities fo r  issuance of appointment orders. 
The said rules were framed by invokinq the provisions of the 
dndhra Pradesh Education Act. 1982 and the Aildhra Pyecesh 
Panchayat R a j  Act, 1994 but not  i n v o k i n g  t h e  p r w ~ i s i c r . ~  of 
the Andhra pcadesh Hunicipalities Act ,  L965. 

The A n d h a  Pradesh High Court in its mder Ca:~d 
24 -6 -1993  in W.P.H.P.No. 10969/98 i n  c.?.No. 15902/96 fIle3 
by t h e  Prehident, the Andhra ?:adej1l Cha-ker  oE MuaicLlirxl 
Chairmnn has auspended rule  3 of :he ra1r.s issued by r l ~ s  
Government i n  G .O .Hs.No. 221, Education (Se:. I11 Deps r t;.!ent, 
dazed 16.7.1994 in so far as the posts ra lat inq t.c +..hi 2l::~i- 

cipaLities are coccerned, a<  i e  is in viola tic^: c< rc i . la : i  
7 4  of t h e  Andnra Pradas'n Xunic ip~ l  itie? A c t ,  19fi5 &r.d a r : ~  r!=. 
2 4 3 4  and Schedule 1 2 ,  ir~m-13 of the C a n s t i t u t i o s .  

I n  view of the interim ordezs or' the High Court, .the 
rules i s s u e d  i n  G.O.Hs.No. 220, M.A. & U.D. Oepartrn:nt. date? 
30.4.1448, and the Selection Cprrmittee consei trtted under 
rule 3 of G.O.ELs .So. 221, Education i S z .  I1 I )  Depsr";en, 
dated 16.7.1994 are not in tune x i t h  the pravi,sin>n tf seczion 
74 of the imdhra Pradesh Yunicioalities ;zt, 1955 mlil t : : ~ r ~ -  
Iore Governmenr: have d e c i d d  t o  m c n a  t he  s.:.:tion 7.4 sf the 
said Arr, suitably and frame fresh rcLr:. 

As the Legislative Assembly DE L>-? Ztate was not than 
in Session having b c n  prorogued ar;d as it has be:, decided 



to give effect to the h u e  decision imrne3iate~yr t h e  Andhra 
Pradesh Municipalities (Amendment) Ordinance 1999, (A.P. 
Ordinance 2 of l W 9 )  has been promulgated by the  Governor on 
the 6th February, 1999 and published it on the Game date. 

Thi= B i l l  s e e k s  ta replace the  said brdinance. . 

B A m A m - m ,  
Minister fo r  Municipal hdmhistration. 



ANDHRA PRADESH ACTS, ORDINANCES AND 
REGULATIONS, Etc. 

The following A c t  of t h e  Andhra 
Pradesh Legislative Assembly- received 
the a s s e n t  pf t h e  Governor on t h e  10th 
April ,  2001 and the said assent is 
hereby, first published on t h e l l t h A p r i 1  
2001 in the Andhra Pradesh G a z e t t e  for  
general information: - * 

ACT Ho. 10 OF' 2001. 

AN ACT ' FURTHER. TO AMEND THE ANDHRA 
PRADESH MUNICIPALITIES ACT, 1 9 6 5 .  

-Be it, enacted by the ~e~iilative 
Assembly of t h e  State of Andhra Pradesh 
i n  t h e  Fifty-second Pear o f  t h e  Republic 
of India as follows:- ' 

I. (1) This Act nay be c a l l e d  Chesn~btnlowlent~ 
Andhra P r a d e s h M ~ n i c i p a l l t i e s  (Amendment) endcanme* 
Acf, 2001- rnent, 

(2 1 It extends to the whole o f  
the State of Andhra Pradesh. 





S'LRTEILFdT OF OBJECTS Apt32 9EIi508S 

Under sub-section (2) of Secticl~ 46 
of f i n d h ~ a  Prcdech $I . lu i i i c ipa l i t i~s  .z?c.L, 

6 5 tt:e - mot{ on ef nc - c a n f i d ~ n c e  ir. - - 
Tice-Chairperson can be moved by mcrnbers 
i n c l u d i n g  Ex-of f icio members cf the 
C o u n c i l  3zd by such me&ers not  lfss 

I .thail one ha11 of . t h e  sanctioned s t r e n g t h  
cf t::e Councj.1. Since t h e  Cl'lnirperson is 

1 z t y i . : t l y  O ~ E E ~  ed, he is l r o t  i n c l u d e d  in 
1 the sanctioned strength o f  the Council. 
I '  
1   ow ever*, bb- uij:l:';ilc of sub-ssc'sion (7) of 

Sec t ion  23 of Andhra P r a d ~ ~ h  Kur. icipal i -  
t i es  -%t, 1 9 6 3 ,  Chairperson b y  virtue of 
iiis QfZice ,  be a e o f  H u n i c i ~ z ? .  
C o a n c i l  znG sha r i ,  have a l l  the r i g h t s  
and 2rivilcgcs of an e l ~ c t e d  member and . 

' s h a l l  be e n t i t l e d  to vote at all. ?he 
meetings of the C o u n c r i l  including t h e  
meetinas convened tc pass motj.on of n o  
confidence i n  t h e  Vice-Chair-person.  But 
t h e  . wording of ., S e c t i ~ n ,  4 6 - ( 2.1 _ gives 
rise to an ambiguity whether Chair- 
person car? be a signatcry in such 110- 
conf idence  ~ o t i o n .  in order to avoid any 
anbiguity in t h e  matter and to i n c l u d e  
t h e  Chairperson in ,the sanctioned 
s t r e n g t h  of t h e  C o u n c i l  Government hzve 
d e c i d e d  to amend the sec t ion  46  of the 
Andhra Pradesh Municipalities ~ct,' 1965 
suitably. 

2. T h i s  B i l l  seeks to give effect  to 
the  above decision. 

N. MD. FAROOK, 
Minister for Munic ipa l  
Administration and Urban 

Developmerit. 



ANDHRA PRADESII ACTS, ORDINANCES A N D  
REGULATIONS Etc. 

The foIlowing Act of  h e  Andhra Pradesh Legislative 
Assembly received the assent of tllr G~vcrnor on (he 10th 
April, 2002 and the said assent is hereby first published on 
the I l (h April, 7,002 in the Andhra Pradcsh Gazette for 
general information:- 

Act Kn- 9 OF 2002. 

AN ACT FURTHER TO AMEND THE ANDHRA 
PRADESH MUNICIPALITIES'ACT, 1965. . 

Bc i t enacted by the Legislative Assembly of the Sbte 
of Andhra Pradesh in the Fifty-third Year of the Republic of 
India as follows:- Short uHe and 

I .  ( I ]  This Act may bc called the Andhra Pradesh COmmmmenl ; 

,Municipalities (Amendment) Act., 2002. ' 

(2) It shall be deemed to hake come into force on the 
. 23rd November, 200 l. 

2. In the Andllra Pradesh Municipalities Act, 1365, in ArncndmcnL 01 

Section 7, in Sub-section (2), in rhc proviso for the words Srclion 7,Act 

'hithin a period ofone year," the words "within a period of 1965- 

one and half years", shall be substituted. Rcpeal of 

3. The Andhra Pradesh Municipalities (Amendment) A " ~ ~ "  

Ordinance, 2002 is hereby repealed. Pradcsh 
Ordinance 1 of 

ZG. S E k N K m ,  
S e k i m y  to Government, 

Legislative Aflairs & Jurtice (FAG), 
Law Deporhnenl. 



STATEMENT OF OBJECTS 

According to proviso under sub-section (2) of section 7 
of the Andhra Pradesh Ml~nicipalities Act, 1965, the 
appointment of Special Officcr to the ncwly conslituted 
Municipalities in the absence of an elected body to perform: 
the dulies and functions of the council is for a period o f  one 
year only. Due to various rcasons such as wars division, 
fixation of reservation of seats for Palasa-Kasibugga 
Municipality elelctians could not be held. Necessary steps 
have already been taken to complete the ward division and 
fixation of reservations of seats etc. and it has been proposed 
to conduct elect ions within t hc stipulated time. 

As the term of the Special Officer of PaIasa-Kasibugga 
Municipality expires by 29-1-2002, it was decided to amend 
subseclion (2) of section 7 of the said Act enabling the 
Government to extend the term for a further period of six 
months and accordingly the Andhra Pradesh Municipalities 
(Amendment) Ordinance, 2002 (A.P. Ordeinance 1 of 2002) 
was promulgated by the Governor on 28- 1 -2002. 

As the Legislative Assembly was not then in session 
having been prorogued and in order to have continuity of 
the Office of the Special Officer i n  the above said 
Municipality it has been decided ro extend the term of the 
Special Officer for a further period ofsix months, the Andhra 
Pradesh Municipalities (Amendment) Ordinance, 2002 (A.P. 
Ordinance 1 of 2002) has been promulgated by the Governor 
on the 28th January, 2002. 

This Bill seeks to replace the above said Ordinance. 

N.MD. FAROOK, 
Minister for Municipal Administra~ion 

and Urban Development. 



, 142 

ANDKRA PR4P)ESR ACTS. ORl3TNANC''- AND 
REGULATIONS Etc. 

The following Act of the Andhra Pradesh Lcgislative 
Assembly received the assent of the Govenior on the 7th 
August, 2002 and the said assent is hereby first published 
on the 9th August, 2002 in the Andhra Pradcsh Gazette for 
general information. 

ACT NO. 19 OF 2002. 

AN ACT FURTHER TO AMEND THE ANDHRA 
PRADESH MIWICIPALITIES ACT, 1965. 

Be it  enaced by the Legislative Assembly o f  lhe Slate of 
Andhra Pradesh in the Fi fq third Year of the Republic of 
India as fol!o\vs:- 

Shon ritIc and 1. (1) This Act may be called the Andhra Pradcsh 
commcnccmcnr~ Municipaliiics (Second Arnendmenr) Act, 2002. 

(2) It shall be deemed ro have come into force on the 
2nd May, 2002. 

Arncndmcnt of 2. In the Andhra Pradesh Municipalities Act, 1965, in 
secliOn Act section 7, in sub-section (21, in the proviso for the words 

"vithinrperi~dofoneandhalfyears",~he\~ordr"withina 
period of two ycars", shall be substitu~ed. 

Repeal o f  3 .  The Andhra Pradcsh Municipalities (Second 
Pradesh Amendment) Ordinance, 2002, is hereby repealed. 

Ordinance 2 of 

K.G. SHANKAR, 
Secretar), lo Goverl~rrre~lt, 

Legislative Aflairs & Jlrsrice (FAC), 
Lcnil Deparmtenr. 



A c c o r d i ~ ~ g  LO proviso ~ I I I : ! ; . ~  sr~l,->c.(.r I U ) ~  (7 ) ,> f  : c . , : i i ~ ~ ~  7 
oftl~c A11dl11.n Pradcsh Xl~lliioip;~li(ics Act. 1955 c-llij~t~\\ers 
I ~ C  G~vc:~l i~lcnt  ;(! :iy!llr,i~l~ a Spcci:ll OT!iccr TOI, : r  !:;.I iod of 
onc ! ~ 2 r  for ~ h c  11cii.1). conslitriteil ?\,iit~:ii'il);jl [ - ( : i ~ l l ~ i l ~  to 
csrrcisc l l ~ e  powers? rli~clin1.g~ t i ~ c  rlulicr all,) pc! IOI.II~ the 
funclions ar' ~ l l c  Cniincil. 1'112 Spccia! OCi i ~ c l  .;o ;~jll>ointcd 
shall causc arra11:ctiicnls (01- clcc~ii>n 10 b t  ~ll;tt lc so illfit the 
Chairpersou and rllc clcctud mvrnbci,~ may con::: i u ~ o  C)tfice. 
The said tern) of tlic one >ear \\;IS ~.,lised to onc and half 
year t h rough  111~ Andhra Prar!esl~ M u n i c i p i ~ l i t i c s  
(Amendmcnl) Act. 2002 (Act 9 o f  7002) wilh rctrospcclivc 
effect from 23rd Novclnber, 700 1 .  The c!cction ro llie Palasa 
- Kasibugga Municipal Cou~lciI tvhic11 is a ncivly cons~ituted 
Municipality could not be Ilzld due to rcvisiou F wards 
division attd the revision was sub-scque~~~ly'completed. An 
election Notification for I'alnsa - Kasibugga h,lunicipal 
Council was issued by the State Election Comlnission on 
16-3-2002. After issue of the said Notification, Sri T. Krishna 
Rao and another residents of Palasa have approached the 
Hon'ble High Court in W.P.M.P. No. 60 10 of 2002 and their 
prayer is to stay all further proceedings including the 
proposed conduct of elections o the Palasa Kasibugga 
Municipal Council, Srikakulam District pending disposal 
ofW.P.No. 48 14 of2002. On which the Hon'blc High Court 
directed the concerned not to conduct eleclions. As per the 
High Court directions election to the Palasa - Kasibugga 
Municipal Council could not be held. Necessary steps have 
already been taken to vacate the stay orders in cousultiation 
with the Government Pleader for General Administration 
Department i l l  order to conduct the elections. According to 
proviso to the sub-section (2) of Section 7 of the A.P. 
Municipalities Act, 1965, the term of special offtcer will 
continue up to 23-5-2002. Within the said date the election 
prmess could not be completed in view of the interim orders 



of the High Court. Therefore, it is necessary to extend the 
term of Special Officer of the Palasa - Kasibugga 
Municipality for a further period of six months from 34-5- 
2002 to 23- 1 1-2002. Subsequently stay has been vacated 
and action is being taken to conduct the elections by the 
Director of Municipal Administrationlstate Election 
Commission. 

As the  Legislat-ive Assembly was not then in session 
having been prorogued and in order to have continuity of 
the ofice ofte Special Oilicer in the above said Muriicipality 
it has been decidedto extend the term of the Special Officer 
for a further period of six months, the A,P. Municipalities 
(Second Amendment) Ordinance, 2002 (A.P. Ordinance 2 
of 2002) has been promulgated by [he Governor on the 2 1 st 
May, 2002 which has been published in Part IV-B, 
Extraordinary ofthe Andhra Pradesh Gazette dated the 22nd 
May, 2002. 

This Bill seeks to replace the above said Ordinance. 

N.Md. FAROOK, 
Miuisler for 

Municipal Adn~inistra / ion and 
Urban Development. 



A. 340
[1]

ACT No. 16 OF 2009.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
MUNICIPALITIES ACT, 1965.

Be it enacted by the Legislature of  the State of Andhra
Pradesh in the Sixtieth Year of the Republic of India as
follows:–

The following Act of the Andhra Pradesh Legisla-
ture, received the assent of the Governor on the 19th
September, 2009 and the said assent is hereby first
published on the 23rd September, 2009 in the Andhra
Pradesh Gazette for general information:-

      B…{«§æþ{ç³§óþÔŒý  Æ>fç³{™èþÐèþ$$
THE ANDHRA PRADESH GAZETTE

PART IV-B  EXTRAORDINARY

PUBLISHED BY AUTHORITY

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

No. 19]      HYDERABAD,  WEDNESDAY,  SEPTEMBER  23,  2009

Registered No. HSE/49                             [Price : Rs. 0-30 Paise.
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Short
title
and
commen-
cement.

1. (1) This Act may be called the Andhra Pradesh
Municipalities (Amendment) Act, 2009.

(2) It shall be deemed to have come into force on
the 6th August, 2005.

2. In the Andhra Pradesh Municipalities Act, 1965,
after section 23-A  the following new section shall be
inserted, namely:–

24. Out  of  the  total  number  of  offices  of
Chairpersons in the State, the Government
shall, subject to such rules as may be
prescribed, reserve--

(i) such number of offices to the Scheduled Castes
and Scheduled Tribes as may be determined subject to
the condition that the number of offices so reserved shall
bear, as nearly as may be, the same proportion to the total
number of offices to be filled in the State as the population
of the Scheduled Castes or Scheduled Tribes, as the case
may be, in the Municipalities of the State bears to the total
population of the Municipalities in the State and such offices
may be allotted by rotation to different Municipalities in the
State;

(ii) one-third of the Offices to the Backward Classes
and such offices may be allotted by rotation to the different
Municipalities in the State;

(iii) not less than one-third of the total number of
offices reserved under clauses (i) and (ii) above for women
belonging to the Scheduled Castes and Scheduled Tribes,
or as the case may be, Backward Classes; and

Inser-
tion of
section
24, Act
No. 6 of
1965.

“Reservation
of Offices of
Chairpersons.



September 23,  2009]   ANDHRA   PRADESH   GAZETTE   EXTRAORDINARY   3

(iv) not less than one-third (including the number of
offices reserved for women belonging to Scheduled Castes
and Scheduled Tribes and the Backward Classes) of the
total number of offices to be filled in the State, for women
and such offices may be allotted by rotation to different
Municipalities in the State.”

R. RAMA CHANDRA REDDY,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING,
AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD - 2009
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ACT  No. 16 OF 2011.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH MUNICIPALITIES ACT, 1965.

Be  it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty second year of the Republic of India
as follows:-

1. (1) This Act may be called the Andhra Pradesh
Municipalities (Amendment) Act, 2011.

Short title
 and
commen-
cement.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on  the  23rd   April,
2011 and the said assent is hereby first published on the
26th April, 2011 in the Andhra Pradesh Gazette for general
information.
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   (2) It shall be deemed to have come in to force on
the 1st April, 2009.

2.  In the Andhra Pradesh Municipalities Act, 1965,

   (i) section 123 shall be omitted; and

   (ii) Schedule VIII shall be omitted.

Omission
of section
123 and
Schedule
VIII of
Act No. 6
of 1965.

A. SHANKAR NARAYANA,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD,
2011.














